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oRDINANCE No' 30 of 2017

THE KERALA HIGH COURT (AMENDMENT)

ORDINANCE' 2017

Promulgated by the Covemor of Kerala in the Sixty-eighth Yedr of

the Republic of Indla'

AN

OKDINANCE

.ftdhet to (tme il the Kerata High Court Act' 1958'

Preaarble -WHeneAs' 
it is exp€disnt further to amend the Kerala High

a"tn O"t' ,'* (5 of 1959) for the purposes hereinafter app€aring;

AND WH€REAS' the I-€grslative Assembly of the State of Kerala is not

a "J"." -o tn" o-"*- of Kerala is satisfied that clcumstarces exsl

*ril- -*t n ***ary for him to take immediat€ action;

Now, THTiEFoRE' in exercise of the powers conferred by claule ('l) of

Article 213 ol the Constitution of lndr4 the Covemor of Kerala is pleased

lo promulgate lhe following Ordinance:-

7. Shorl title and con etrce"lenlJ'l) This Ordinalce may be

*rca ,f," f"*f" ffigf' court, (Amendment) Ordinance' 2017'

(2) lt shall come into force at once'
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2. Act 5 of tg59 to be temporarily ancndbd._Dudng the period of
operation of this Odinance, the Kera

(hereinarrer rererred ," 
". ,h" p.,""j::rT::)iirllj" jjl,l_ljjl

th€ amendments specified in section 3 and the provisions of seciion 4.

3. Aficndment of section 3._l
principar Ac!- 

n clause (13) of section 3 of tbe

(i) in sub{lruse (b), for the
,.forty 

rakh rxpees,. shat t .te 
"ubstitutJo 

"one lakh rupees"' the words

(ii) aft€r sub-clause (g), the following subclause shall be inserr€4
n€mel):-

..(h) from an award passed by a Moror Accidents Claims
Tribunal.".

4. Spiciat prorkion in respe(t of pendi,E appeals, suits and orhtr
Foceedings. _Norwithslanding anjnhing contained in lhe principal Act or
any other law for the t;me berng in force. or in any judgment, decre€ or
order of a qourt, the provisions of sub_

of s€ction 3 of the principar Act as a.","'uot"" 
to' and (h) of clause (13)

, to a, suits, appears and ,n* o-*"11*1t"'l:;:'ff".n::T;
compensation uhder th€ Motor Vehicles Act, l9g8 (Celtral Act 59 of
1988), as the case may be, instituted prjor to the date of commencemetrt
of this fuinance and arc pending disposal and all appals pending before
the Division Bench of the High Court as on the said date, where the
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amount or value of the subject maller of suits or other proceedilgs

l"r"iu 0"". not exceed forty lakh rupees' and all appeals from the

;;;;.;;""a bv the Motor Accidents claims Tribunals' shall be

t.n.f".r"d to, and disposed of by the Single ludge:

Provided that the said provision shall not apply to appeals pending

before th€ Divi$ion Bench under section 5 of the principal Act

P SATHASIVAM,

GOVERNOR'


